
OPEN CQJRT 

CENTRAL Ar»llINIS IM TI VE TRIBUNAL 
ALlAHABAD BE~H1 ALIAHABAD. 

Allahabad, this the 3rd day of August, 2004. 

QJOBJM : HON. MR. JUSTICE S. R. S IN:iH, V .c, 
HON. MR. O. R. '!IWARI, A.M. 

0.A. No. 787 of 2004 

IUlhai Ktmar, a;ed about 44 years S/0 Sri P.N. Srivastava, 

Steno-Senior Superintendant, Railway Mail Seivice (Bii15), 

'A' Division, District Allahabad ly'O 76/12, Gu.ru~ara Read, 

Meerapur, Allahabad •••..••• • • , !) ~ ~Applicant. 

Counsel for applicant : Sri P. K. Srivastava. 

Versus 

l. Union of India through its Director, Postal Sezvices 

(Headquarter), Office of the Chief Post Mas-te.r General, 

U.P. Circle,-Lucknow. 

2. Chief Post Master General, Office of the C.P.M.G., u. P. 
Circle, LuGknew. 

-----3• He.acl Bec;;erd Officer, R.M.S. 'A' Division, Allahabad • 

• • • • • • • ••••• Bespondents. 

Counsel for respondents : Sri s. Singh. 
0 R D E R { OAAL) 

BY HON. MR. JUSilCE S.R. Sit\f3H1 v.c. 
Heard Sri P. I<. Srivastava, learned counsel for 

aPPlicant, Sri L.M. Singh holding brief of Sri s. Singh, 
lea med Sr. Standing Counsel for Urlion of India and 

perused the plea dings. 

,-- 

2. The applicant, along with o·thers, was promoted 

from the post of Steno Gr.III to Steno Gr.II in the pay 

scale of Rs.5500-9000 w.e.f. 2-4.12.2001. It appears that 

on the date of pranotion, the applicant was uadergoint 

sane punistment of stoppage of increment effect of which 

cafAe to an encd on 28.2.2002 and accordingly the applicant 

moved an application/ representation through pro,er channel 

to Chief Post Master General, U.P. Circle, Lucknow with a 

reques-t that his premotion may be 9iven effect to with 

effect frem 1.3.2002 and one of the reliefs claiJn in this 

~ 



; 2 • 

O.A. is that the competent authority be directed to decide 

the said representation. Counsel for the respondents 

suJtmi ts that the applicant was wron!JlY prometed even though 

be was not entitled to the prooaotion due to tbe reasons 

tbat he was undeI'!)oin9 punistmen"t for sto~page of inct.rement • 
. 

J. Having heard counsel for the parties, we are of 

the censidered view that ends of justice shall be Jtetter 

served if the Chief Post Master General, U.P. Circle, LucknCJJ 

be called upcn to decide the i~presentation of the applicant 

(Annexure-4) by a reasoned and speakint order within a 

period of two months f rem the date of receipt of a copy 

of this order along with a cepy of representation. 

The O.A. is disposed of at the admissien staje 
itself in tems of the a»ove direction. 

No order as to costs. 

~ v.c, 

Asthanp/ 


